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Plaint against Harish:
NHRC seeks report

The Hindu Bureau

HYDERABAD

The National Human
Rights Commission has
taken cognisance of a
complaint regarding
the failure to register an
FIR over public allega-
tions of ‘black magic’
and ‘occult rituals’
against Siddipet MLA
and former Minister T.
Harish Rao. The Com-
mission directed the
DGP, Telangana, to sub-
mit an Action Taken Re-

port within four weeks.

According to the
complaint by Karu-
pothula Revanth, no
temple records, priest
statements, receipts or
other evidence sup-
porting these allega-
tions have so far been
made public but there
were repeated public
allegations  targeting
Mr. Harish Rao that he
had performed tantric
or occult rituals at tem-
ples to stop the rains
and cause drought.
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' NHRC seeks action taken

report on Harish’s plaint

EXPRESS NEWS SERVICE
@ Hyderabad

THE National Human Rights
Commission {(NHRC) on
Wednesday ordered Director
General of Police (DGP) CV
Anand to submit an action
taken report on a complaint
lodged on behalf of BRS lead-
er'T Harish Rao over non-reg-
istration of an FIR
against Chief Minister

—

others for leveling

holders in Telangana, includ-
ing the chief minister and
government whip, repeatedly
imputed false accusations of
“black magic,” “occult prac-
tices," and “kshudra puja”
against Harish Rao beginning
on Julv 31, elaiming he per-
formed rituals to prevent rain-
fall and cause drought.
Despite written complaints
lodged on August4, and a
detailed representation

17 to DGR no FIR was

A Revanth Reddy and %] submitted on August

false allegations that
the former minister
performed “kshudra
puja” (oecult rituals).

The Commission directed
the DGP to submit the report
within four weeks.

The NHRC received a com-
plaint on August 25 about non-
registration of FIR in Hydera-
had. The complaint was lodged
by advocate Karupothula
Revanth on behalf of Harish
Rao, alleging that public office

registered, no inguiry

initiated and no rea-

sons communicated,

violating the Supreme

Court's mandate in Lalita Ku-

mari v Government of UE the
complaint said.

Tt sought relief, including
registration of FIR, impartial
investigation, preservation of
electronic records and direc-
tions restraining public func-
tionaries from attributing nat-
ural phenomena to sorcery
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NCPCR Meets Meta India Chief, Takes Up Instagram's Child Abuse Material Ad

The matter concerns child sexual abuse material and advertisements related to such content on Meta's social
media platform Instagram.
Written By : Varun Bhasin | Updated at: 09 Sep 2026 05:46 PM (IST)

Senior Meta officials on Wednesday met representatives of the National Commission for Protection of Child Rights
(NCPCR) over a case involving child sexual abuse material (CSAM) on Instagram. The meeting lasted nearly an
hour.

The Meta India MD and Head were not present at the meeting.

Case Involves Child Sexual Abuse Content On Instagram
The matter concerns child sexual abuse material and advertisements related to such content on Meta's social
media platform Instagram.

The NCPCR had taken suo motu cognisance of a report and issued a notice to Meta Platforms Inc. on July 3,
seeking a response in the matter.

Meta submitted its response around a week later. Following this, the NCPCR decided to initiate a formal
investigation into the case.

Several Government Bodies Taking Action

The NCPCR is not the only government body looking into the matter. The Ministry of Electronics and Information
Technology (MeitY), the Parliamentary Committee on Information Technology and the National Human Rights
Commission (NHRC), among other government institutions, are also taking action in the case.

Meta Continues To Run Ads With Child Sexual Abuse
Meta ran hundreds of paid advertisements featuring artificial intelligence-generated child sexual abuse material
(CSAM), including dozens in India, over the past 10 months, according to a new report by US-based campaigners.

The findings come two months after the Indian government ordered Meta to remove all ads and content
promoting CSAM on Instagram. The order followed a BBC Eye investigation that found Instagram was running
paid advertisements promoting CSAM in India.

ALSO READ: iPhone Foldable Design Fully Leaked By Accessory Maker Dbrand: Real Or Fake?
332 Ads Identified On Facebook, Instagram

The Washington-based Tech Transparency Project (TTP) said it identified 332 advertisements containing CSAM
that ran on Facebook and Instagram. The majority — 274 ads — appeared in August this year.
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The TTP report, published on Tuesday, said it identified several photographs of real children, including a member
of a European royal family, which were used in the advertisements and subsequently manipulated using Al

More than a dozen advertisements continued to appear on Meta's platforms even after TTP informed the
company about its findings, the report said.

84 Ads Ran In India
Of the 332 advertisements identified by TTP, 84 ran in India. According to the report, 78 of those ads were
published after the Indian government's order to remove CSAM and its meeting with senior Meta officials.

Following the BBC investigation, several Indian agencies, including the National Commission for Protection of
Child Rights and the National Human Rights Commission, said they were examining the matter.

Meta Says It Does Not Tolerate Child Exploitation
Responding to the TTP findings, Meta said it does not tolerate "nudify apps or any kind of child exploitation,
whether real or Al-generated".

"We don't tolerate nudify apps or any kind of child exploitation, whether real or Al-generated. These criminals
constantly shift tactics to evade detection, which is why we keep strengthening our detection and enforcement,"
the company said in a statement.

Meta also told the BBC during its investigation that when it becomes aware of apparent child exploitation, it
reports the material to the US-based National Center for Missing and Exploited Children (NCMEC), in compliance

with its legal obligations.

NCMEC is the centralised global reporting system for the online sexual exploitation of children.
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English NewsEducationChhattisgarh Schoolchildren Forced To Risk River Crossing Via Unfinished Bridge: NHRC
Seeks Report

Chhattisgarh Schoolchildren Forced To Risk River Crossing Via Unfinished Bridge: NHRC Seeks Report

NHRC seeks a report from Chhattisgarh Chief Secretary after schoolchildren reportedly cross the swollen Pairi
River via an unfinished bridge.
Written By : ABP Live Education | Updated at: 10 Sep 2026 10:06 AM (IST)

New Delhi: The National Human Rights Commission (NHRC) on Wednesday took suo motu cognisance of reports
about dozens of schoolchildren from Khambhatha and nearby settlements in Chhattisgarh's Gariyaband district
being forced to cross the swollen Pairi River to reach their schools.

The children reportedly use a narrow and slippery iron ladder attached to an incomplete bridge to make the
crossing. The NHRC observed that the situation raises severe human rights concerns related to the safety and
education of the children.

NHRC Issues Notice To Chhattisgarh Chief Secretary

Following the report, the NHRC issued an official notice to the Chief Secretary of the Government of Chhattisgarh.
The commission has sought a detailed report on the matter within two weeks.

The action follows a media report dated September 3, 2026, which highlighted the difficulties faced by the
schoolchildren while travelling to their schools.

Bridge Between Deharguda And Khambhatha Incomplete For Years

The roughly 300-metre-long bridge connects Deharguda and Khambhatha in the Mainpur Block area of
Gariyaband district.

According to the media report, construction of the bridge has remained incomplete for nearly six years. The delay
has continued despite assurances given by authorities to local villagers around a year ago that the work would be
completed within six months.

ALSO READ: Want To Study At IIT Madras Without JEE? Apply For BS Programme 2026, Check Who Can Apply

Monsoon Increases Risk For Schoolchildren

The ongoing monsoon season has made the situation more dangerous. The shallow Pairi River has turned into a
dangerous torrent, increasing the risk for students who are forced to use the makeshift ladder structure every
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day.

The NHRC's notice has sought a detailed report from the Chhattisgarh Chief Secretary on the situation involving
the schoolchildren and the unfinished bridge.

Published at: 10 Sep 2026 10:06 AM (IST)
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News
NHRC steps in after reports surface of Chhattisgarh pupils using narrow ladder to cross river

Notice sent to state authorities demanding answers over schoolchildren in Gariyaband allegedly crossing a river
on an iron ladder to reach classrooms

IANS

Updated:9th Sep, 2026 at 9:50 PM

New Delhi, Sep 9 (IANS): The National Human Rights Commission (NHRC) has taken suo motu cognisance of
reports that dozens of schoolchildren in Chhattisgarh's Gariyaband district are forced to cross a river using a
narrow and slippery iron ladder attached to an unfinished bridge to reach their schools.

Observing that the contents of the media report, if true, raise serious issues of violation of human rights, the apex
human rights body has issued a notice to the Chhattisgarh Chief Secretary, seeking a detailed report on the
matter within two weeks.

According to the media report, children from Khambhatha and nearby settlements in the Mainpur Block area are
compelled to climb the iron ladder attached to an incomplete bridge to cross the Pairi river and attend school.

The report said the shallow river turns into a torrent during the monsoon, making the crossing particularly
hazardous for the children.

According to the media report, carried on September 3, a roughly 300-metre-long bridge between Deharguda and
Khambhatha in Mainpur Block has been under construction for nearly six years. The villagers were reportedly
assured by the concerned authorities about a year ago that the bridge would be completed within six months.
However, the construction remains incomplete, leaving schoolchildren and residents dependent on the hazardous
crossing.

Established under the Protection of Human Rights Act, 1993, the NHRC, an autonomous statutory body, embodies
India's concern for the promotion and protection of human rights. Its primary role is to protect and promote
human rights, defined as rights relating to life, liberty, equality and dignity of individuals, guaranteed by the
Constitution or embodied in international covenants and enforceable by courts in India.

The apex human rights body has the power to take suo motu (on its own motion) action based on media reports,
public knowledge or other sources, without receiving a formal complaint of human rights violations.
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BRS knocks on Governor's door over Assembly chaos, suspensions

The party said it will approach the National Commission for Women and the National Human Rights Commission
if the Governor fails to act.

Veena Nair| Published: 9th September 2026 4:26 pm IST| Updated: 9th September 2026 4:49 pm IST

Hyderabad: Bharat Rashtra Samithi (BRS) leaders, led by KT Rama Rao (KTR) and Harish Rao, submitted a
representation to Telangana Governor Shiv Pratap Shukla, calling the chaotic first two days of the Monsoon
Session of the Legislative Assembly a constitutional breakdown.

The letter highlighted what unfolded on Monday and Tuesday, leading to the assault on its leaders, including
women legislators P Sabitha Indra Reddy and V Sunita Laxma Reddy; the arrests and subsequent suspension of
MLCs Tata Madhusudhan and N Naveen Reddy; the suspension of BRS MLAs and an open death threat allegedly
issued by Shadnagar MLA Veerlapally Shankar against K Chandrashekar Rao (KCR), as well as the police inaction
over the threat.

The letter mentions the Telangana High Court’s hearing on the assault of BRS MLAs and directing the Director
General of Police (DGP) to submit a detailed report on the matter.

Within hours of that order, the Saifabad Police registered two first information reports (FIRs), one naming 14 BRS
MLAs, and another invoking the SC/ST (Prevention of Atrocities) Act against MLCs Tata Madhu and Naveen Reddy.
They were arrested on September 8. Even as the court declined to remand them, the state government moved
resolutions the same day suspending them from the Legislative Council for the rest of the Monsoon Session,”
states the letter.

“The Congress government has justified the suspension of the 21 BRS MLAs separately, saying they stormed the
Speaker’s podium demanding a debate on Shankar’s remarks and refused repeated requests from the Speaker
and Congress ministers to return to their seats before a motion moved by Minister D Sridhar Babu was passed,”
the letter reads.

The representation asks Governor Shukla to advise the Speaker and Council Chairman to reconsider the
suspensions, order an FIR against erring police personnel involved in the alleged assault, preserve CCTV footage
for the High Court and arrange adequate security for KCR's residence.

Addressing reporters in front of the Governor’s residence, KTR said that the party had apologised for the remarks
made by Tata Madhusudhan against Speaker Gaddam Prasad Kumar. “Even after tendering an apology to the
floor, our MLCs remain suspended,” he said.

The BRS working president said that the party will approach the National Commission for Women and the
National Human Rights Commission if the Governor fails to act. “Our MLAs and MLCs are being penalised for
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protesting, which is a constitutional right, while more serious conduct by the ruling government goes unnoticed,”
he said.
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Nation and Beyond

Meta India meets NCPCR over child exploitation ad allegations
By TNM (With ANI Inputs) 9 September 2026, 4:52 pm

Representatives of Meta India attended the National Commission for Protection of Child Rights (NCPCR) office on
September 9 following the summoning of the company’s Managing Director and Head of Meta India as part of an
inquiry into alleged advertisements related to Child Sexual Exploitation and Abuse Material (CSEAM).

The NCPCR had initiated the process after taking suo motu cognisance of a BBC Eye media report that highlighted
alleged advertisements on Meta-owned platforms. On July 3, 2026, the Commission issued a notice to Meta
Platforms, Inc. requesting an explanation concerning these allegations.

Meta provided a response a week after receiving the notice. After reviewing the company's reply, the NCPCR
resolved to conduct an inquiry to verify the facts and circumstances around the allegations.

In ongoing proceedings, the NCPCR summoned the Managing Director and Head of Meta India to appear before
it on September 9 to furnish additional information regarding the allegations and Meta’s response. The inquiry
aims to establish the facts and scrutinise the company’s handling of the matter.

Earlier, the National Human Rights Commission (NHRC) directed the Delhi Police to undertake a comprehensive
investigation into claims that paid advertisements on Meta-owned Instagram promoted Child Sexual Abuse
Material (CSAM) in India. The NHRC also ordered an examination to determine whether Meta and other relevant
entities complied with mandatory reporting requirements under the Protection of Children from Sexual Offences
(POCSO) Act.

The NHRC's action followed reports by the BBC World Service alleging that advertisements on Instagram
contained specific expressions that directed users to channels where such material was purportedly available for
sale.

In a letter dated July 8, the NHRC instructed the Delhi Police Commissioner to submit a detailed Action Taken
Report (ATR). These proceedings commenced after a complaint or intimation dated July 6 was submitted to the
Commission. Subsequently, on July 29, the NHRC sent another letter to the Delhi Police requesting the required
report.
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Meta India Faces Scrutiny Over Alleged Child Exploitation Ads

Meta India's senior officials were summoned by the National Commission for Protection of Child Rights due to
allegations of advertisements promoting child exploitation on Meta platforms. Investigations are underway
following media reports and inquiries by the National Human Rights Commission.

Devdiscourse News Desk | Updated: 09-09-2026 16:56 IST | Created: 09-09-2026 16:56 IST

On Wednesday, representatives from Meta India attended a meeting at the National Commission for Protection of
Child Rights (NCPCR) after the body summoned Meta India's Managing Director and Head. The summons were
issued in response to a probe into alleged advertisements related to Child Sexual Exploitation and Abuse Material
(CSEAM) on Meta platforms.

NCPCR had taken immediate action following a BBC Eye report and issued a notice to Meta Platforms, Inc. on July
3, 2026, requesting an explanation on these serious allegations. Meta responded a week later, which prompted
the Commission to initiate further inquiry to delve deeper into the situation.

The inquiry, which is in progress, requires the MD and Head of Meta India to attend a hearing on September 9 to
discuss the claims and Meta's response. Meanwhile, the National Human Rights Commission (NHRC) directed
Delhi Police to investigate claims that paid ads on Instagram, a Meta-owned platform, promoted Child Sexual
Abuse Material in India.

(With inputs from agencies.)
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Meta India Faces Child Rights Probe Over Alleged Instagram Ads Linked To Child Abuse Material
Edited By WION Video Desk
Published: Sep 09, 2026, 21:05 IST | Updated: Sep 09, 2026, 21:05 IST

Meta India representatives appeared before India's National Commission for Protection of Child Rights (NCPCR)
after the child rights body summoned the company’s managing director and head over serious allegations
involving Instagram advertisements. The inquiry follows a BBC investigation that alleged paid Instagram
advertisements were being used to promote child sexual exploitation and abuse material, with users reportedly
directed to Telegram channels where such material was allegedly sold. The NCPCR took suo motu cognizance of
the report and later opened a formal inquiry after reviewing Meta’s response. Separately, the National Human
Rights Commission (NHRC) has directed Delhi Police to investigate the allegations and examine whether Meta and
other concerned entities complied with mandatory reporting obligations under the POCSO Act. Both proceedings
are currently focused on establishing the facts and determining whether any legal or regulatory obligations were
breached.
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NHRC asks Telangana DGP to act against those who accused Harish Rao of performing black magic

The NHRC also directed the Director General of Police to submit an Action Taken Report in English within four
weeks.

South First Desk

Published Sep 10, 2026 | 8:47 AM _ Updated Sep 10, 2026 | 8:47 AM

Synopsis: The complainant said persons holding high public offices, including the Chief Minister and a
Government Whip, repeatedly accused Rao of performing tantric or occult rituals at temples to stop the rains and
cause drought. Although police complaints were lodged, no action was taken, prompting the complainant to
approach the NHRC with Rao's authorisation. The NHRC has asked the DGP for an action-taken report within four
weeks.

The National Human Rights Commission (NHRC) has urged the Telangana state police chief to initiate action
against those who had accused Siddipet MLA and former minister T Harish Rao of indulging in black magic and
occult rituals.

The NHRC made the recommendation based on a complaint regarding the failure to register a first information
report over the public allegations against the BRS leader.

Telangana High Court Advocate and social activist Karupothula Revanth lodged the complaint, with the
authorisation of Rao, under Section 12(a) of the Protection of Human Rights Act, 1993, on 22 August, the
complainant said in a statement.

The NHRC also directed the Director General of Police (DGP), Telangana, to submit an Action Taken Report (ATR) in
English within four weeks. The Commission issued the direction on Wednesday, 9 September.

Also Read: How Telangana serial killer lured 11 victims across 3 states

The complaint

Adv Revanth complained that persons holding high public offices, including the Chief Minister and a Government
Whip, have been repeatedly alleging since 31 July that Rao had performed tantric or occult rituals at temples to
stop the rains and cause drought.

The complainant said no evidence supporting the accusation was made public.

It further stated that complaints were submitted to Osmania University and the Vanasthalipuram police on 4
August. A representation was also made to the DGP's office on 17 August. However, no FIR was registered, and no

reasons were communicated for the failure to register the case.

The complainant also referred to the Supreme Court judgment in Lalita Kumari v. Government of Uttar Pradesh,
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(2014) 2 SCC 1, regarding the registration of FIRs in cognisable offences.

The complaint expressed concern that public statements by people in high constitutional and political office
linking rainfall or drought to occult practices could promote superstition among the public. It also warned that
such claims could encourage accusations of witchcraft in rural areas and potentially lead to attacks against
women, widows, elderly persons and members of SC/ST communities.

“If an ordinary citizen makes such allegations, a case would be registered immediately. But when people in
positions of power make such statements, no action is taken. That is the reason this complaint was filed,” Adv
Revanth said.

Telangana has reported a 23 per cent rainfall deficit between 1 June and 9 September 2026. According to the India

Meteorological Department forecast, the state is likely to receive thunderstorms and isolated, below-normal
rainfall until 16 September.
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Meta India reps appear before NCPCR over alleged CSEAM ad inquiry
Asianet News Central | ANI
Published : Sep 09, 2026, 05:00 PM IST

Synopsis

Meta India representatives appeared before the NCPCR after being summoned over an inquiry into alleged ads
for Child Sexual Exploitation and Abuse Material (CSEAM). The probe follows a BBC report, and the NHRC has also
ordered a police investigation.

Representatives of Meta India arrived at the office of the National Commission for Protection of Child Rights
(NCPCR) on Wednesday after the child rights body summoned the company's Managing Director and Head of
Meta India in connection with an inquiry into alleged advertisements related to Child Sexual Exploitation and
Abuse Material (CSEAM).

The NCPCR had taken suo motu cognisance of a media report published by BBC Eye regarding alleged
advertisements on Meta-owned platforms and issued a notice to Meta Platforms, Inc. on July 3, 2026, seeking an
explanation over the allegations. Meta submitted its response to the Commission a week after the notice was
issued. After examining the response, the NCPCR decided to institute an inquiry to ascertain the facts and
circumstances surrounding the matter. As part of the ongoing proceedings, the Commission summoned the MD
and Head of Meta India to appear before it on September 9 and provide further information regarding the
allegations and the company's response. The inquiry is aimed at determining the facts surrounding the
allegations and examining the response submitted by Meta, the Commission said.

NHRC Directs Police Probe

The National Human Rights Commission (NHRC) had earlier directed the Delhi Police to conduct a comprehensive
probe into allegations that paid advertisements on Meta-owned Instagram promoted Child Sexual Abuse Material
(CSAM) in India. The NHRC also directed the police to examine whether the technology company and other
concerned entities complied with mandatory reporting obligations under the Protection of Children from Sexual
Offences (POCSO) Act.

Representatives of Meta India arrived at the office of the National Commission for Protection of Child Rights
(NCPCR) on Wednesday after the child rights body summoned the company's Managing Director and Head of
Meta India in connection with an inquiry into alleged advertisements related to Child Sexual Exploitation and
Abuse Material (CSEAM).

The NCPCR had taken suo motu cognisance of a media report published by BBC Eye regarding alleged
advertisements on Meta-owned platforms and issued a notice to Meta Platforms, Inc. on July 3, 2026, seeking an
explanation over the allegations. Meta submitted its response to the Commission a week after the notice was
issued. After examining the response, the NCPCR decided to institute an inquiry to ascertain the facts and
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circumstances surrounding the matter. As part of the ongoing proceedings, the Commission summoned the MD
and Head of Meta India to appear before it on September 9 and provide further information regarding the
allegations and the company's response. The inquiry is aimed at determining the facts surrounding the
allegations and examining the response submitted by Meta, the Commission said.

NHRC Directs Police Probe

The National Human Rights Commission (NHRC) had earlier directed the Delhi Police to conduct a comprehensive
probe into allegations that paid advertisements on Meta-owned Instagram promoted Child Sexual Abuse Material
(CSAM) in India. The NHRC also directed the police to examine whether the technology company and other
concerned entities complied with mandatory reporting obligations under the Protection of Children from Sexual
Offences (POCSO) Act.
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India News | NHRC Demands Report from Chhattisgarh Chief Secy over Schoolchildren Forced to Cross River Via
Unfinished Bridge

Get latest articles and stories on India at LatestLY. The National Human Rights Commission (NHRC), on
Wednesday, took suo motu cognisance of reports that dozens of schoolchildren from Khambhatha and
neighbouring settlements in Chhattisgarh's Gariyaband district are forced to scale a narrow, slippery iron ladder
attached to an incomplete bridge to cross the swollen Pairi River to reach their schools.

ANI Sep 09, 2026 09:54 PM IST

New Delhi [India], September 9 (ANI): The National Human Rights Commission (NHRC), on Wednesday, took suo
motu cognisance of reports that dozens of schoolchildren from Khambhatha and neighbouring settlements in
Chhattisgarh's Gariyaband district are forced to scale a narrow, slippery iron ladder attached to an incomplete
bridge to cross the swollen Pairi River to reach their schools.

Observing that the report raises severe human rights concerns regarding the safety and education of children,
the NHRC issued an official notice to the Chief Secretary, Government of Chhattisgarh, demanding a detailed
report within two weeks.

According to the media report dated September 3, 2026, the roughly 300-meter-long bridge connecting
Deharguda and Khambhatha in the Mainpur Block area has remained incomplete for nearly six years.

The prolonged delay comes despite explicit assurances given by authorities to local villagers about a year ago that
construction would be finished within six months.

The ongoing monsoon season has turned the shallow Pairi River into a dangerous torrent, severely heightening
the risk for students forced to use the makeshift ladder structure daily. (ANI)
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NHRC Seeks Report After Chhattisgarh Children Forced To Cross River On Unsafe Iron Ladder

The NHRC has sought a report from the Chhattisgarh government after reports showed children in Gariyaband
district crossing the Pairi River using a narrow, slippery iron ladder attached to an unfinished bridge. The 300-
metre bridge between Deharguda and Khambhatha has reportedly remained incomplete for nearly six years,
forcing students to risk their safety during monsoon.

FPJ News ServiceUpdated: Wednesday, September 09, 2026, 07:55 PM IST

The National Human Rights Commission (NHRC), India has taken suo motu cognizance of a media report that
dozens of children from Khambhatha and nearby settlements in the Mainpur Block area of Gariyaband district in
Chhattisgarh are compelled to climb a narrow and slippery iron ladder, attached to an unfinished bridge, to cross
the Pairi river to reach their schools. Reportedly, the monsoon turns the shallow river into a torrent.

NHRC seeks report from Chhattisgarh

The Commission has observed that the contents of the media report, if true, raise serious issues of violation of
human rights. Therefore, it has issued a notice to the Chief Secretary, Government of Chhattisgarh, calling for a
detailed report on the matter within two weeks.

According to the media report, carried on 3rd September 2026, a roughly 300-metre-long bridge between
Deharguda and Khambhatha in Mainpur Block has been under construction for nearly six years despite the
villagers having been assured of its completion in six months by the concerned authorities about a year ago.
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NHRC Takes Action Over Unsafe River Crossing for School Children in Chhattisgarh
9 Sep 2026 11:47 PM by Bhupendra Singh Chundawat

Gariaband, September 9 (Udaipur Kiran) : The National Human Rights Commission (NHRC) has taken cognizance
of alarming reports from Gariaband district in Chhattisgarh, where numerous school children are compelled to
cross a river using a narrow and slippery iron ladder connected to an incomplete bridge. Local News

According to media reports, this situation poses a serious violation of human rights. In response, the NHRC has
issued a notice to the Chief Secretary of Chhattisgarh, demanding a detailed report on the matter within two
weeks.

Children from the Khambatha area and nearby settlements in the Mainpur block reportedly have to climb this iron
ladder to cross the Pari River to reach school. The river, which is relatively shallow, becomes perilously swollen
during the monsoon season, making it extremely dangerous for the children to navigate.

Reports indicate that the construction of a bridge spanning approximately 300 meters between Deharaguda and
Khambatha in the Mainpur block has been ongoing for the past six years. Local authorities had assured villagers
about a year ago that the bridge would be completed within six months; however, the work remains unfinished,
forcing school children and local residents to risk their safety by using this hazardous route.

Established under the Human Rights Protection Act of 1993, the NHRC is an autonomous statutory body that
reflects India's commitment to promoting and protecting human rights. Its primary role is to safeguard rights
related to life, liberty, equality, and dignity, as guaranteed by the Constitution or included in international
agreements enforceable in Indian courts.

The NHRC has the authority to take action based on media reports, public information, or other sources, even
without formal complaints of human rights violations.
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NHRC Notice To Chhattisgarh Over Students Using Ladder On Unsafe Bridge
Date 2026-09-09 12:16:22

MENAFN- AsiaNet News)

NHRC Issues Notice to Chhattisgarh Govt

The National Human Rights Commission (NHRC), on Wednesday, took suo motu cognisance of reports that
dozens of schoolchildren from Khambhatha and neighbouring settlements in Chhattisgarh's Gariyaband district
are forced to scale a narrow, slippery iron ladder attached to an incomplete bridge to cross the swollen Pairi River
to reach their schools. Observing that the report raises severe human rights concerns regarding the safety and
education of children, the NHRC issued an official notice to the Chief Secretary, Government of Chhattisgarh,
demanding a detailed report within two weeks.

Bridge Incomplete for Six Years

According to the media report dated September 3, 2026, the roughly 300-meter-long bridge connecting
Deharguda and Khambhatha in the Mainpur Block area has remained incomplete for nearly six years. The
prolonged delay comes despite explicit assurances given by authorities to local villagers about a year ago that
construction would be finished within six months. The ongoing monsoon season has turned the shallow Pairi
River into a dangerous torrent, severely heightening the risk for students forced to use the makeshift ladder
structure daily. (ANI)

(Except for the headline, this story has not been edited by Asianet Newsable English staff and is published from a
syndicated feed.)
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NHRC Directs Telangana DGP to Take Action Against Those Who Made Unsubstantiated Black Magic Allegations
Against Harish Rao

In Short The complaint was filed before the NHRC by Telangana High Court advocate and social activist
Karupothula Revanth, with the authorisation of Harish Rao.

The Hans India Created On: 9 Sept 2026 11:39 PM IST

Hyderabad: The National Human Rights Commission (NHRC) has taken cognisance of a complaint regarding the
failure to register an FIR over public allegations of “black magic” and “occult rituals” against Siddipet MLA and
former Minister T. Harish Rao. The complaint was filed before the NHRC by Telangana High Court advocate and
social activist Karupothula Revanth, with the authorisation of Harish Rao. The Commission has directed the
Director General of Police (DGP), Telangana, to submit an Action Taken Report (ATR) in English within four weeks.
The direction was issued by the Commission on September 9, 2026. Advocate Karupothula Revanth filed the
complaint on August 22, 2026, under Section 12(a) of the Protection of Human Rights Act, 1993. According to the
complaint, since July 31, 2026, persons holding high public offices, including the Chief Minister and a Government
Whip, have repeatedly made public allegations that Harish Rao had performed tantric or occult rituals at temples
to stop the rains and cause drought.

The complaint states that no temple records, priest statements, receipts or other evidence supporting these
allegations have so far been made public. It further states that complaints were submitted at the Osmania
University and Vanasthalipuram Police Stations on August 4, 2026, followed by a representation at the DGP's office
on August 17, 2026. However, according to the complaint, no FIR was registered and no reasons were
communicated for the failure to register the case. The complainant also referred to the Supreme Court judgment
in Lalita Kumari v. Government of Uttar Pradesh, (2014) 2 SCC 1, regarding the registration of FIRs in cognisable
offences. The complaint expressed concern that public statements by persons holding high constitutional and
political offices linking rainfall or drought to occult practices could promote superstition among the public. It also
warned that such claims could encourage accusations of witchcraft in rural areas and potentially lead to attacks
against women, widows, elderly persons and members of SC/ST communities. Speaking on the matter, Advocate
Karupothula Revanth said: “If an ordinary citizen makes such allegations, a case would be registered immediately.
But when people in positions of power make such statements, no action is taken. That is the reason this complaint
was filed.” The NHRC's direction to the Telangana DGP now requires the police authorities to report the action
taken on the complaint within four weeks.
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NHRC Directs Telangana DGP to Act on Occult Rituals Claims
By Urban Acres September 10, 2026

NHRC occult rituals case: The National Human Rights Commission has directed the Telangana director general of
police to take action over alleged black magic and occult-ritual claims made publicly against Bharat Rashtra
Samithi leader and former minister T Harish Rao, according to a report by The Times of India. The commission has
sought an action-taken report from the DGP within four weeks.

The directive followed a complaint filed by Telangana High Court advocate Karupothula Revanth, who alleged that
complaints over the statements were not registered as first information reports. The complaint was submitted to
the NHRC after allegations attributed to people holding high public offices, including the chief minister and a
government whip, linked Harish Rao to tantric or occult practices at temples and claimed that the acts were
intended to stop rainfall and cause drought.

The allegations concern statements reportedly made from July 31, 2026. According to the complaint, no temple
records, statements from priests, receipts or other supporting material had been made public to substantiate the
claims. The complaint characterised the allegations as unsubstantiated and questioned the failure of the police to
register a case or communicate the reasons for not doing so.

Revanth said complaints were submitted at the Osmania University and Vanasthalipuram police stations on
August 4, followed by a representation to the DGP's office on August 17. The complaint alleged that no FIR had
been registered in response to those submissions.

The NHRC's direction places the matter before the state police for action and reporting. The commission has not,
in the material reported, determined whether the allegations against Harish Rao were true. Its intervention
relates to the handling of the complaints and the alleged public statements, including whether they warrant
police action under applicable law.

The complaint also raised a wider public-safety concern. It said that claims by people in senior constitutional and
political positions linking rainfall or drought to occult practices could reinforce superstition. It warned that such
narratives may contribute to accusations of witchcraft in rural areas and expose women, widows, elderly people
and members of Scheduled Caste and Scheduled Tribe communities to attacks.

The complainant argued that the response would have been different if similar allegations had been made by an
ordinary citizen. The NHRC has now asked the Telangana DGP to submit the action-taken report within four
weeks, which is the next formal milestone identified in the commission’s direction.


https://urbanacres.in/nhrc-directs-telangana-dgp-to-act-on-occult-rituals-claims/
https://urbanacres.in/nhrc-directs-telangana-dgp-to-act-on-occult-rituals-claims/

The Observer Post, Online News, 10/09/2026

§

et
NATIONAL HUMAN
RIGHTS COMMISSION

Source: https://theobserverpost.com/journalist-omar-rashid-files-
defamation-suit-over-social-media-rape-beef-allegations/

Journalist Omar Rashid Files Defamation Suit Over Social Media Rape, Beef Allegations
By The Observer Post
Published On: September 9, 2026 10:55 AM

Journalist Omar Rashid has filed a defamation suit before the Delhi High Court against a woman lawyer over
social media posts that accused him of rape and forcing a woman to eat beef.

The suit, titled Omar Rashid v. X & Ors., is listed for hearing on Wednesday before Justice Sachin Datta. Rashid is
seeking damages and legal action over what he has described as a “sinister campaign” against him.

Case Follows Anonymous Social Media Posts
The controversy began in May 2025 after anonymous social media posts accused Rashid, who was then working
with The Wire, of serious sexual offences and alleged forced consumption of beef.

The posts also reportedly linked the allegations to communal and political themes involving Kashmir and “love
jihad".

Following the posts, Tanmay N, convenor of the Sahyadri Rights Forum, approached the National Human Rights
Commission seeking an investigation. The NHRC registered a case on May 23, 2025, naming Rashid and The Wire,
and directed the Delhi Police Commissioner to investigate.

NHRC Closed Case After Police Report
The Delhi Police later submitted an Action Taken Report to the NHRC, stating that no further action was required.

According to Rashid, the police report said the woman whose allegations were circulated online refused to
disclose her identity and address and did not want to pursue the matter.

Rashid has also claimed that the police report identified the person behind the posts as a 34 year old practising
advocate and political activist. He alleged that the person refused to cooperate with the inquiry and denied
making a complaint against him.

The NHRC subsequently closed the proceedings after receiving no response to the police report.

“In view of the above facts and circumstances, the Commission is of the opinion that no further intervention is
warranted in the matter. The case is closed,” the NHRC said in its order.

Rashid Alleges Personal and Professional Harm
Rashid has claimed that the social media campaign caused significant personal, professional and financial

damage.

He has alleged that the posts were intended to portray him as a “communal monster” and that references to his
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Kashmiri Muslim identity, beef and “love jihad” were used to amplify the allegations.

He has also claimed that he received death threats, communal abuse and threats against his family following the
posts. According to his account, his personal information was circulated and he received threatening calls and
messages, including some from outside India.

Rashid has said he remained silent while the official proceedings were underway because he wanted the
authorities to complete their inquiry.

Delhi HC to Hear Defamation Plea
The Delhi High Court had earlier directed the NHRC to conclude its proceedings after Rashid approached the

court seeking a time bound decision.

The latest defamation suit seeks legal accountability over the social media allegations. The claims made by Rashid
in the suit are now before the Delhi High Court and will be subject to judicial consideration.

The hearing is scheduled before Justice Sachin Datta on September 9.
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Delhi HC summons lawyer who accused journalist Omar Rashid of sexual harassment, force feeding her beef

The Court has given the lawyer two weeks to reply to Rashid's plea for interim injunction.
Prashant Jha
Published:9th Sep, 2026 at 11:05 AM

The Delhi High Court on Wednesday issued summons to a lawyer on a defamation suit filed by journalist Omar
Rashid.

Rashid has sued the lawyer after she accused him of sexual harassment and force-feeding her beef.

Justice Sachin Datta issued summons to the defendant. The Court also issued notice to her on Rashid's plea for an
interim injunction and listed the case for further hearing after two weeks.

Rashid faced allegations in 2025 after an anonymous woman accused him on social media of rape, abuse and
forcibly making her consume beef.

The allegations prompted the National Human Rights Commission (NHRC) to register a complaint against him.
The Delhi High Court subsequently sought an action-taken report from the Delhi Police on the complaint. After an
inquiry lasting more than 300 days, the NHRC closed the matter after Delhi Police found no grounds to proceed
with an investigation.

The defamation suit has been filed through Advocate Shaurya Mittal. Advocate Adit S Pujari appeared for Rashid
today.
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Meta India representatives arrive at NCPCR office over CSEAM advertisement allegations
ANI | Updated: Sep 09, 2026 16:47 IST

New Delhi [India], September 9 (ANI): Representatives of Meta India arrived at the office of the National
Commission for Protection of Child Rights (NCPCR) on Wednesday after the child rights body summoned the
company's Managing Director and Head of Meta India in connection with an inquiry into alleged advertisements
related to Child Sexual Exploitation and Abuse Material (CSEAM).

The NCPCR had taken suo motu cognisance of a media report published by BBC Eye regarding alleged
advertisements on Meta-owned platforms and issued a notice to Meta Platforms, Inc. on July 3, 2026, seeking an
explanation over the allegations.

Meta submitted its response to the Commission a week after the notice was issued.

After examining the response, the NCPCR decided to institute an inquiry to ascertain the facts and circumstances
surrounding the matter.

As part of the ongoing proceedings, the Commission summoned the MD and Head of Meta India to appear before
it on September 9 and provide further information regarding the allegations and the company's response.

The inquiry is aimed at determining the facts surrounding the allegations and examining the response submitted
by Meta, the Commission said.

The National Human Rights Commission (NHRC) had earlier directed the Delhi Police to conduct a comprehensive
probe into allegations that paid advertisements on Meta-owned Instagram promoted Child Sexual Abuse Material
(CSAM) in India.

The NHRC also directed the police to examine whether the technology company and other concerned entities
complied with mandatory reporting obligations under the Protection of Children from Sexual Offences (POCSO)
Act.

The NHRC took cognisance of media reports published by the BBC World Service alleging that advertisements on
Instagram used particular expressions and redirected users to channels where such material was allegedly being
offered for sale.

In a letter dated July 8, the NHRC directed the Commissioner of Police, Delhi, to submit a comprehensive Action
Taken Report (ATR) on the matter. The proceedings were initiated after a complaint/intimation dated July 6 was
placed before the Commission.

The NHRC subsequently wrote another letter to the Delhi Police on July 29 seeking submission of the requisite
report. (ANI)
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Delhi High Court Issues Summons In Journalist Omar Rashid's Defamation Suit Over Social Media Posts Alleging
Rape, 'Force-Feeding Beef'
By - Nupur Thapliyaltwitter-greylinkedinUpdate: 2026-09-09 05:20 GMT

The Delhi High Court on Wednesday issued summons in the defamation suit filed by journalist Omar Rashid
against anonymous women lawyers who posted sexual harassment allegations against him on social media last
year.

Justice Sachin Datta issued notice in the interim injunction plea filed by Rashid in view of urgency cited in the
same.

The matter is now listed on September 24. Advocate Adit S Pujari appeared for the journalist.

The matter revolves around anonymous social media posts made by two women lawyers accusing Rashid of grave
offences, including alleged rape and "force-feeding beef".

Following the said allegations, the National Human Rights Commission (NHRC) had initiated a case against Rashid
in May 2025.

After an inquiry lasting over 300 days, the Commission had closed its case against journalist Rashid after the Delhi
Police found no grounds to proceed with the investigation. The police investigation concluded there was no action
needed in the matter.

One Tanmay N., the convenor of the 'Sahyadri Rights Forum', had approached the NHRC, seeking an investigation
against the journalist on the basis of anonymous social media allegations.

Following that, the NHRC had registered a case, which named both Omar Rashid and news portal The Wire (where
Omar Rashid was working then), on May 23, 2025 and directed the Delhi Police Commissioner to investigate the
allegations.

On October 6, 2025, the Delhi Police Commissioner submitted a report before the NHRC, stating that no further
action was required in the matter, as the victim refused to disclose her identity and address, and expressed no
interest to pursue the matter.

The NHRC in its proceedings on March 13 stated that no response was received from the complainant with regard
to the Delhi Police report.

The NHRC had then concluded that no further intervention was needed in the matter. “In view of the above facts
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and circumstances, the Commission is of the opinion that no further intervention is warranted in the matter. The
case is closed,” the NHRC had said in its final order.

Title: Omar Rashid v. X & Ors
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NHRC seeks report over schoolchildren using iron ladder to cross river in Chhattisgarh [IANS]
Chhattisgarh

NHRC Seeks Report Over Schoolchildren Using Iron Ladder to Cross River in Chhattisgarh

Observing that the contents of the media report, if true, raise serious issues of violation of human rights, the apex
human rights body has issued a notice to the Chhattisgarh Chief Secretary, seeking a detailed report on the
matter within two weeks.

IANS Agency
Published:9th Sep, 2026 at 11:00 PM
Updated:9th Sep, 2026 at 11:00 PM

THE NATIONAL HUMAN RIGHTS COMMISSIONS (NHRC) has taken suo motu cognisance of reports that dozens of
schoolchildren in Chhattisgarh's Gariyaband district are forced to cross a river using a narrow and slippery iron
ladder attached to an unfinished bridge to reach their schools.

Observing that the contents of the media report, if true, raise serious issues of violation of human rights, the apex
human rights body has issued a notice to the Chhattisgarh Chief Secretary, seeking a detailed report on the
matter within two weeks.

According to the media report, children from Khambhatha and nearby settlements in the Mainpur Block area are
compelled to climb the iron ladder attached to an incomplete bridge to cross the Pairi river and attend school.

The report said the shallow river turns into a torrent during the monsoon, making the crossing particularly
hazardous for the children.

According to the media report, carried on September 3, a roughly 300-metre-long bridge between Deharguda and
Khambhatha in Mainpur Block has been under construction for nearly six years. The villagers were reportedly
assured by the concerned authorities about a year ago that the bridge would be completed within six months.
However, the construction remains incomplete, leaving schoolchildren and residents dependent on the hazardous
crossing.

Established under the Protection of Human Rights Act, 1993, the NHRC, an autonomous statutory body, embodies
India's concern for the promotion and protection of human rights. Its primary role is to protect and promote
human rights, defined as rights relating to life, liberty, equality and dignity of individuals, guaranteed by the
Constitution or embodied in international covenants and enforceable by courts in India.

The apex human rights body has the power to take suo motu (on its own motion) action based on media reports,
public knowledge or other sources, without receiving a formal complaint of human rights violations.
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NHRC seeks report from Chhattisgarh Chief Secretary over schoolchildren risking river crossing via unfinished
bridge
By TNM (With ANI Inputs) 9 September 2026, 8:52 pm

The National Human Rights Commission (NHRC) has taken suo motu cognisance of reports that dozens of
schoolchildren from Khambhatha and surrounding areas in Gariyaband district, Chhattisgarh, are compelled to
climb a narrow, slippery iron ladder attached to an incomplete bridge in order to cross the swollen Pairi River to
attend school.

The commission noted that the situation raises serious human rights concerns related to the safety and education
of the children. Consequently, it issued an official notice to the Chief Secretary of the Government of Chhattisgarh,
requesting a detailed report within two weeks.

According to a media report dated September 3, 2026, the approximately 300-metre-long bridge linking
Deharguda and Khambhatha in the Mainpur Block has remained unfinished for nearly six years. The construction
delay persists despite firm assurances given by authorities about a year ago that the bridge would be completed
within six months.

With the current monsoon season transforming the typically shallow Pairi River into a hazardous torrent, the risk
to students forced to use the makeshift ladder daily has significantly increased.
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Black Magic Allegations on Harish, NHRC Issues Notice to DGP

Telangana DGP gets four weeks to report on alleged failure to register complaints
By : DC Correspondent
Update: 2026-09-09 18:06 GMT

Hyderabad: Senior BRS leader T. Harish Rao who had been under fire from Congress leaders who had been
alleging that he performed black magic rituals, has received some relief with the National Human Rights
Commission directing the Telangana Director General of Police to submit an action taken report on the issue.

According to a complaint filed with NHRC, though complaints were submitted at the Osmania University and
Vanasthalipuram police stations on August 4, followed by a representation at the DGP's office on August 17, no
FIR was registered and no reasons were communicated for the failure to register the case.

According to a press release from Harish Rao’s office, the complaint with the NHRC. Noted that persons holding
high public offices, including the Chief Minister and a Government Whip, repeatedly made public allegations that

Harish Rao had performed tantric or occult rituals at temples to stop the rains and cause drought.

The NHRC gave four weeks to the DGP to submit his report on the matter.
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NHRC demands report from Chhattisgarh Chief Secy over schoolchildren forced to cross river via unfinished
bridge
ANI | Updated: Sep 09, 2026 20:49 IST

New Delhi [India], September 9 (ANI): The National Human Rights Commission (NHRC), on Wednesday, took suo
motu cognisance of reports that dozens of schoolchildren from Khambhatha and neighbouring settlements in
Chhattisgarh's Gariyaband district are forced to scale a narrow, slippery iron ladder attached to an incomplete
bridge to cross the swollen Pairi River to reach their schools.

Observing that the report raises severe human rights concerns regarding the safety and education of children,
the NHRC issued an official notice to the Chief Secretary, Government of Chhattisgarh, demanding a detailed
report within two weeks.

According to the media report dated September 3, 2026, the roughly 300-meter-long bridge connecting
Deharguda and Khambhatha in the Mainpur Block area has remained incomplete for nearly six years.

The prolonged delay comes despite explicit assurances given by authorities to local villagers about a year ago that
construction would be finished within six months.

The ongoing monsoon season has turned the shallow Pairi River into a dangerous torrent, severely heightening
the risk for students forced to use the makeshift ladder structure daily. (ANI)
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NHRC directs DGP to take action over ‘occult rituals’ claim against Harish Rao
Koride Mahesh Sep 9, 2026, 11.53 PM IST

Hyderabad: The National Human Rights Commission (NHRC) on Wednesday has directed the Telangana DGP to
take action against those who made unsubstantiated black magic allegations against BRS leader and ex-minister
T Harish Rao. The NHRC gave these orders taking cognisance of a complaint regarding the failure to register an
FIR over public allegations of “black magic” and “occult rituals” against Harish Rao.

The complaint was filed before the NHRC by Telangana high court advocate Karupothula Revanth. The
Commission has directed the Telangana DGP, to submit an Action Taken Report (ATR) within four weeks.

According to the complaint, since July 31, 2026, persons holding high public offices, including the chief minister
and a govt whip, have repeatedly made public allegations that Harish Rao had performed tantric or occult rituals
at temples to stop the rains and cause drought.

The complaint said that no temple records, priest statements, receipts or other evidence supporting these
allegations have so far been made public. It further stated that complaints were submitted at the OU and
Vanasthalipuram police stations on Aug 4, followed by a representation at the DGP's office on Aug 17. However,
according to the complaint, no FIR was registered and no reasons were communicated for the failure to register
the case.

The complaint expressed concern that public statements by persons holding high constitutional and political
offices linking rainfall or drought to occult practices could promote superstition among the public. It also warned
that such claims could encourage accusations of witchcraft in rural areas and potentially lead to attacks against
women, widows, elderly persons and members of SC/ST communities.

Advocate Karupothula Revanth said, “If an ordinary citizen makes such allegations, a case would be registered
immediately. But when people in positions of power make such statements, no action is taken. That is the reason
this complaint was filed.”
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NHRC seeks report over children using iron ladder to cross river in Chhattisgarh
News On AIR | September 9, 2026 8:57 PM

The National Human Rights Commission has issued a notice to the Chief Secretary of Chhattisgarh over the media
report on dozens of children from Khambhatha and nearby settlements in the Mainpur Block in Chhattisgarh,
compelled to climb a narrow and slippery iron ladder, attached to an unfinished bridge, to cross the Pairi River to
reach their schools. NHRC noted that reportedly, the monsoon turns the shallow river into a torrent. Taking suo
motu cognizance, the commission has asked for a detailed report on the matter within two weeks. NHRC
highlighted that according to the media report, a roughly 300-metre-long bridge between Deharguda and
Khambhatha in Mainpur Block has been under construction for nearly six years despite the villagers having been
assured of its completion in six months by the concerned authorities about a year ago.
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NHRC steps in on black magic allegations targeting Harish Rao

The NHRC has taken cognisance of a complaint regarding the failure to register an FIR over public allegations of
“black magic” against Siddipet MLA T Harish Rao.

By Telangana Today
Published Date - 9 September 2026, 10:45 PM

Hyderabad: The National Human Rights Commission (NHRC) has taken cognisance of a complaint regarding the
failure to register an FIR over public allegations of “black magic” and “occult rituals” against Siddipet MLA and BRS
Deputy Floor Leader T Harish Rao.

The complaint was filed before the NHRC by Telangana High Court advocate and social activist Karupothula
Revanth, with the authorisation of Harish Rao. The Commission has directed the Director General of Police (DGP),
Telangana, to submit an Action Taken Report (ATR) in English within four weeks. The direction was issued by the
Commission on Wednesday.

Advocate Karupothula Revanth filed the complaint on August 22.

According to the complaint, since July 31, 2026, persons holding high public offices, including the Chief Minister
and a Government Whip, have repeatedly made public allegations that Harish Rao had performed tantric or occult
rituals at temples to stop the rains and cause drought.Download Interactive Maps

The complaint states that no temple records, priest statements, receipts or other evidence supporting these
allegations have so far been made public.

It further states that complaints were submitted at the Osmania University and Vanasthalipuram Police Stations
on August 4, followed by a representation at the DGP's office on August 17. However, according to the complaint,
no FIR was registered and no reasons were communicated for the failure to register the case.

The complaint expressed concern that public statements by persons holding high constitutional and political
offices linking rainfall or drought to occult practices could promote superstition among the public. It also warned
that such claims could encourage accusations of witchcraft in rural areas and potentially lead to attacks against
women, widows, elderly persons and members of SC/ST communities.
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NHRC seeks DGP's report on ignoring complaint against Harish Rao
Published - September 09, 2026 11:51 pm IST - HYDERABAD

The Hindu Bureau

The National Human Rights Commission (NHRC) has taken cognisance of a complaint regarding the failure to
register an FIR over public allegations of ‘black magic’ and ‘occult rituals’ against Siddipet MLA and former Minister
T. Harish Rao. The Commission has directed the Director General of Police (DGP), Telangana, to submit an Action
Taken Report (ATR) within four weeks.

According to the complaint by Karupothula Revanth, no temple records, priest statements, receipts or other
evidence supporting these allegations have so far been made public but there were repeated public allegations
targeting Mr. Harish Rao that he had performed tantric or occult rituals at temples to stop the rains and cause
drought.

Complaints were submitted at the Osmania University and Vanasthalipuram Police Stations on August 4, 2026,
followed by a representation to the DGP office on August 17, 2026. However, according to the complaint, no FIR

was registered, and no reasons were communicated for the failure to register the case.

Published - September 09, 2026 11:51 pm IST
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NHRC seeks report on alleged exploitation of widow, sale of newborn
TNN | Sep 9, 2026, 06.03 PM IST

Ranchi: National Human Rights Commission (NHRC) has directed Ranchi SSP to investigate allegations concerning
the exploitation of a 35-year-old widow and the sale of her newborn child. It has sought an action taken report
within four weeks.

The commission took cognisance of a complaint filed by Baidnath Kumar, secretary of the Child Rights
Foundation, Ranchi.

According to the complaint, a man identified as Dinesh Dole allegedly lured the woman with the promise of
employment before trafficking and confining her. He allegedly sexually exploited her and forced her into
prostitution.

The woman gave birth to a boy in Ranchi on Nov 11, 2025. The complainant alleged that the newborn was
subsequently taken away and sold to another person without the mother’s consent.

A criminal case was registered at Hindpiri police station in Ranchi on May 14. However, the child is yet to be
reunited with the woman, while the main accused remains at large, the complaint said.

Kumar sought the commission'’s intervention for the child’s immediate recovery and stringent action against Dole
and his alleged accomplices.

NHRC had initially directed the SSP to investigate the allegations and submit an action taken report within two
weeks. As the report has not been received, the commission has given the police another four weeks to comply.
The commission warned that it could initiate coercive action if its direction is not complied with by Oct 16.
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3afRH Aep Y 7 arel) arsff gr off Aifew S fvar 21
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awareness-is-essential-to-protect-human-rights-anjani-anuj-meerut-news-
€-72-1-mct1014-159085-2026-09-09

HHATARRT <l &M & felT I STIRShdT SRR @ 35T 37T
Meerut BureaumRa &3t
Updated Wed, 09 Sep 2026 05:39 PM IST

ity & v Rawfia aarfaer ufteror sris o1 smisH

Hare st gord!

RS | AHATIERRT T YT Shddl I S dch HIHd g1 8, dfceh 39 folg TATST & Haenfe Jeal, g Ifdert ofk A TRk
% Ufd STTehdl St g | TET ATFATESehR SR Siet GRITE § TSR] o GReT0T § Hgayqul it Har &t &1

Ig I1d AL AFANISRR ST 718 et o USifer SHifthar SIS st = a8 dieRt axvr &g fasafdenea & $iaye it oiat
WIS & AR giet # IS uferor shrishd # diet 2@ &1 I8 SRishHA AETI AaTdehR AT & GganT & garl| Igied T &l
Jreaerar Gerdfa WY, HIAT S[erT A i | ShrishA H 1 Sifafdr sisit s, fafre sifafe fasafdemery & Rad srRee: ut. dikure &g,
SEEIC 3T ofl7Ter T & HIsiifEAer of. fAdes AR iR FHrfchy GatsTas sy A HigE @

g 3ifaf SisTY srgst 3 ATTies U ATiifaes sifderRy, snffes, amToies gd Titpfaem Sifdewrl dur amfed sifdert 6t SeRY &
9. sRaret &g A AaTiaerR 3R e & e R Yeh1er STefd gU el foh faxafaererat e ety TS <hl areafaes aaenan & qaren d
SuaRh ghr @nfgy | g &t & sft TR 9 3 AFafdER & ddurfie SR & SHeRY &l Y. fade HAR 3 el fah Amarfder
fRV&IT et et Gen! R udtemait den AT 8T 3@ ST GehdT| 1. 3rder S, ST, gagrr 3R . e AR = fRafva a=i d
gfairat &t Agcaqul ST UTaeT @ STeTd S| SRIshH H Sf. AT adl, . §FUTe, 3T, Afeutd g, 8f. gfte AR e, .
Hieht T q fveres, snereff ofk faeeff sufera @
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T Fchd= ged | 7 il &t #id o1 foieR &a? et 818 &id 3 yl- ‘e & fag gied i 781?’

Delhi High Court News: faeeft 3 a1 fidhaet # gu fafes kA &t e & a1e arRr SHfea anfdent R fieeh 818 @i 7 g TFR,
faeet! TR ik feeet! RAsafdemera & Aifey S &= Stae g 2.

YT peoT
September 9, 2026 2:52 pm

Edited by Shubhra Rai

Delhi High Court News: faeeft 3 a1 fidhae # gu fafess kA &t ge & a1 arR SHfed anfdent W faeel! 818 &hiE A g THR,
facell TR iR feelt RAafdeme ot Aifew SRt e STaTd AT 8. SRR SHfed atfaeh | feet fAvafdenea 9 g w+ft sierstl & st
& felq gieea i gfaem Iuetee s i 7771 I 78 €.

HIE 3 TICTETRE B off e ST oY STaTe HiT
SRR TR  ahg T o oot RieafiieTera 3 TR o i 1.32 o o1 GRies &, Aftt Risafieer @ o et §

BT 3 o1 Eieet &1 R Suere €T 3. aTeR AT  chgT T & i e Y vt g T € & chRo st we A i ot
Rroft wep oK RTg Y Sl & et Uga . O F qeret ofie SrRE SHIRAT  ¥a ATt Bl Y GRan ey oft i el @2
€13 &, a1 & o s Frdbart RIS g1 & 7 ot b1 vl &1 i oft, fdt 5 o 2,

39 A § i 3 RaTE ahed §Y Wad & Aifeies g T[T, e Uett 3fifer ok 37 92 me e & e aféor ufeR o § wmen
ot foban, it tR R gRIGd &, SARA H IER@T H dATaRarg! 3R T hl GReTT WeRk A STel TAd g RTSH & dgd BIRATS i T8,
398 Ugcl T ek "eT el ST &Y AT aTeft A1fient R faeed! 818 ehld A dhg TR, faeel! TR, et gferd, waeis, faeett
faafenera ot Aifeq SR = Sa1E A7 €. B¢ 7 TAUAsIRT! ot ot FifeT St R Starw 7 8.

PIE A EIeol HTRIT Tt AR hs JaTel [hy

HTHS Sl GAATS & SR BIGH Pl 988 §E@S IAIT 8. hIC A el AT 3UY @S T o) 8l Uehdl. hic A gl o1, Yif3dl & Arar-foar
TSI eht THST ST TehdT &. BIE = gl foh TR @ P 8] a9 YohdT 8. e 3 Nfgdl & difsal ot Gieret fifsar R FR FRA W
ARSI STaTg oft. SIE 3 gt a1 AT R FHRAT Bt A1 €. 1A gl I A vfasy & Y ey Aeh+ & folv 319 hed IS ol hagl ol
A & GAATS o SR DIC - GRed HART Sl Ah g FaTe fhy.

HIC = TS § geT & 31 gived & foig &hls e 8. i et farafdenera & ger o1 fos sictetl # a1gR & fohdw 814 Ued g,
e & fham gikea 8, 399 foha 9= 38 Topd 8. HIE A gaffd ofik TR @ Ruté aera fhar o, &l 7 dish ofk giwea i s
& forg argw fAder faar o, ohid 7 ohgr o7 fh et & off ® 38 @ €, STh! SR $ha fa. fhg & gt & disht et w81 & a1 78],

gqh! ST gt =gy
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Source: https://hindi.theprint.in/india/youth-dies-due-to-snake-bite-
human-rights-commission-issues-notice-to-all-states-union-
territories/1025917/

9 & hie G gaeh ol HId : G s, dhe efad Uasm et HHaTShR ST &1 ifeq
AT 9 September, 2026

73 fReett, ft RAdaR (wrem) AT AR ST (TgemRat) 3 SR UReT & fsge & 919 & whien & 91g goTTl 8! gt U & BRI
Qeh gaeh ohl HId o ATHe! # Tt T5T TXRRT 3R g AT TGel o LT St A SRt fohar &1

STARIRAT = HITTAR ht Tg SFRRT Gt | STINT = T heH Th [AehrAId & YR TR ISMT &, e IR @i M ¢ ok fsrgpe &
fStett sregdTer # Rifeheaehia arRaTe! iR armaTd Sita 2&reh gaenai &l st & HRUT gadh ol Hid ga|

AT I U [Adar Y priame & AR, fRIdrraehdt & IRIY AT fdh g & slewt & gid a1g Hifed ot e w@rea &g« w
oT, Afh 38 7Y W 3uTa RifchedT gfaem =8t 4t 781 I U Fep oA (Yued!), dfecter a1 gy St S gy Suee gt
TS TS 3R T 39T URegH g & 59T TR I & 3T mam, STgi Td # S9eh! Jid g M|

SRR & SIgER, fAerad # ser 7 & o S sudrer # Sfia e Rfdhe ammft &6t srdereerdr d@fdem™ & srgw®s 21 & dgd
fiet Sfias ofk @ & AfIHR o1 Seeied 8l

AETT AATSRR RN &l & 78 fAhRId # SRIT i 7 o SwR uaer & g fSiet o @ear ia 7 Sigliel |id & ahied & a16
gereh St Hid 119 faifchcdehta AToRaTg!, geirst # ot 3iR el sreudrel # STUTd Siter 287eh laarsfi & Gt avg 31T & HRUT g8

fAeprarderdt = M & ATHA &Y FAsger ST v, SR staest 3R sifdeRal & fRars wrars weq, et fSiar sreadaret § ¢
©eh 9 Y SRt Iuereerdr gfead s aur difsd aRar &t 3fad gamest 37 1 Fder o & sty fam

AHaThR M 3 fIhrard # e Y MRIul &6t ST o gt awrg & oftar swrars Ruté dium ot fAder fear g1 emai 3 et s vy
AT & IRIY Wif3d & AFaIaR] & Iectad & S8 Udid gid 8|

SN o TG ORieh R[N <hl STederdT dTett Uls A AMaTSehR TReur Sifefam, 1993 dhl &RT 12 & dgd ATHe T U3 ol 8l

SN A IS UIfARIRAT ohl 3= SHREH Tt T &= hl UgdT e, HiY hic hl G131 T 3Hichgl SjeM 3R JTaedh @y
YRAeTE dFeehret Suaee M o fAder faw &

HILAM 7 915 # ‘dieteng difear @ aradia & auft s ok dhg nfda uasi st dst MY Aifew & IR § SHeRY 3

WTST HA=ST J9g
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f Hindustan, Online News, 10/09/2026

Source: https://www.livehindustan.com/national/story-human-rights-

mushahari-201788964568205.amp.html

BTt UFehISCR 1 HTHEAT AHATIEhR SRINT qgen
Sep 10, 2026 01:05 am IST
By Hindustan | Bureau

fRg&T, gy

welferdn A & urd Uiudl SR sifchd I grenis | A g & 8Tt THehTSeR &l HIHET AL AFETUhR SRINT # Ugdr| drTfSieh
PRI agd AR Fe-! = Hisltams a1 st ST i 77 h, RIAT & WRR g 3R Yo &l HRars R Fard a1 |

7ered, fge | wiforaT 18R & uTd Uiudl Ster 3ifchd o1 gTehis & STRIfUA 1A g & BT TrIchISer I ATHAT LT AFAT SRR
ST Ug 77| TSI hrichdl qaad HHAR Tg-T A STRINT H ATFIehT 3R R TeT o Hiere Jd1d gu Hidfters ar Hdemgst § s
R Y AT FY g1 AT H g FHi BRredl & Iasie g SR & WRR 811, g Siffd g ot ufvei @ el e 3 ofik
HoHg i yRFRAIIT R Farer 31T g1 TeT i difsat Repifst 3k gfcraenfHa & aiet fSeer i Stiw Td= Toie & & &l /it 6l g1
17 A &1 R T gferd weifora gty w arge Siig e 3@ ot

5t SR ITSe AR & Tl & YA WR gl 3 et fhan) gfes & SgaR, sewnei Y miefiat & Sare # & 18 erars | sifid
g & R H Mt e, STafcs Suehr areft 37k 1 BRIGT 35T TR g 17| Hich & G4l fivdiel 3R RY RS 814 I a1d Hel T
off|
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BTG H Tpell Sl hl A4 UR A & folw g Y Hidl 1 g, TaggamEt = forar @ 93
By Samacharnama DeskSep 9, 2026, 23:44 IST

T8 feett, 9 fOdeR (SMEUEATH) | T AFATESRR SRR (TTUISHRYT) A 39 @Rl &l Wd: 97 (o1 8, [Seh IR S<iiaiie &
TRATER et # o1 Whet! Seal o gl Uga- o fold Tep TeR Gl § el Hene! 3fR fOheer ot afig ohr it o seamTel ahedh -1dT IR
HRA & AT ASTER g1 U 21

Hifgar Ruié & < 7€ SRt o7 R w9 8, dt a8 AHaTSeR] & Ieerad i 1R AT 81 39 3@ §U, 421 Ol 99 a8t AFandeR
RIT 7 BTG & J 9fEg &l Aifcd SR & &1 8T o 3iaR 39 AT W fawqa Rald ARt 81

Hifsar Ruld & guR, AQR ifeh SeTch & WHTAT 3R STH-UTH & Skt & s=di ol Tt ST o forg & 7} IR et & folg 7o
31ER YT TR Y g bl Gl TR e o folq HSTeR giHT Usdl &

RatE # ahgr T & foh A T Ig A A & SR IHH W 31 ST 8, O <t & AT 38 UR &1 agd @A 8l Sl gl

3 fAdeR ol 318 Hifsar Rulé & SigaR, AGR sclich # QERIET 3R @1 & e enreT 300 Hier &d get a1 fAaATor ohrdf fUwset ©8 a1
Y T YT &1 IATIT ST & foh Fefda SifdrepRa 3 R19T Uk It Uget amfion ant oRiw e o foh gt o1 & &8 7e & QR 8t
ST | gTeifes, faAToT e areft oft Srefer 8, O Tpeht o=t ofR =T At @avares TRd @ 98 UR &t ot AoTey &

AHEThR TReTor ffafAa, 1993 & dgd RNfid TAugsiRet (TR AFaTIhR START) Teh WA duTHdh TAT §, STt AHaraeRy
Y TgraT 37 3R ITh &7 I & Ul TR Y ufdagdr i qerfdt &1 ST e &t ARy St & 3R 3% dgrar a1 8
HAHAISRRT T 31 § Site, TAAdT, FHHAT 3R T 8 9fs Af8ehR, fS=eh! TRET dfdem 31 8 a1 St siaerga awsidal # enfie §
3R S8 IR & 3raTerd] # AT HAT ST Fehll B

291 61 59 2fief AFaTEeR v & U g5 Sif9eR & & ag ArardeR Seen & situmnie fAenraa et fam oft difgar fRaié,
TTesTfeh SRR AT 37 Hidl e YR R Wf: WA Ad gU HRATS e ehell gl

ST
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i Bhaskar Hindi, Online News, 10/09/2026

Source: https://www.bhaskarhindi.com/other/hindi-nhrc-seeks-report-

over-schoolchildren-using-iron-ladder-to-cross-river-in-chhattisgarh-
20260909173821-1358192

Home /31 /@<l | Whefl a<al ot 7dl...

BTG B Whelt aredl ot A IR v & g wfig Y Hidt o1 wgry, wegemedt 7 for we: dae
9 Sept 2026 11:56 PM

TERT AFATERR RN (TYHSRET) A 37 @Rl ol Wt G911 foian g, fSieh SR sxiienig o Tkares fSiet & goi Whell sl ol
ol Uga o T Ueh S1eR Yol & St Hehdl 3R fharer 9t ilg chl Hil ehl SEAATeT hech et UR e o [T ASTeR g1 ISl 8

g faeett, 9 FRAdeR (3MEUTATH) | UET AFATERR SR (TIUTRET) A 39 @Rl &l Wd: 93 foidl g, [Seh IR S<iieie &
TRATEE et H o1 Whet! Seal o gl Uga- o fold Tep STeR G § el Hene! 3R fOheer wit afig i it o S¥amTel ahedh -1dT IR
I & T AoTeR g1 UgaT § 197 R st

Hifgar Ruié & < 7€ SRt oFR w9 8, dt I8 AHaTSehR] & Ieerad o R AT 81 39 3@ gU, 421 Ol 99 a8t AFangeR
RIT 7 BTG & JA 9fEq &l Aifcd SR & &1 8T o 3iaR 39 ATl R fawqga Rald arft g1 Hifear Ruté & orgarR, #9qR <l
geTeh o @HTT 3R 31TH-UTH ! IfETdT o areal ot Tl ST o fid & 76T UR &= & il Uep SR gl R &t citg bl Higl R gga
% folq AoTeR g1 usar 81 RUIE & gt T 8 foh vH T1e<t g AT AT o SR St WR 31T Siieh &, S sr=di & g 39 uR e
Igd WARAT &1 STl g1 3 fAdeR @l 311g Hif$ar Rulé & SR, AGR seifeh # SgRTET 3R GHrT & affa erv1q71 300 #HieR oidl Yot
fAafor ol et B8 1T @ T 38T &1 I ST & o dafda siferemRa 3 1T g a1t uget amion ant R e o o gt &t
HTH B He H URT &) ST | gTerith, fAmtor rf areft oft srerr 2, O wheft 9= ok ity et @z T @ 71l uR &l
AR €

AHaTfdeR Tretor sifafas, 1993 & dgd wifud vAuasiRdt R aFarfdeR SmahT) ue w@ras denfas 9wy €, Sit ArHarfderi
! IGTaT o 3R IAeh! &1 ehA & Ufd WRA hl Ufdagdr ol g2rfdl g1 SR H&A HIH AHATEhRR] hl 28T 3R I Jeral a1 8
AHATAHRT 1 31ef & Sfia, Te=dr, TaFar ok T & 2 Mf¥eR, et R dfdam 3a1 & a1 it siawrga gwsidl § enfie §
3R fSIg YR I STGTeAd! H T HerdT ST ThdT g1 32 Sl 39 MY AFANIRR TR & U Ig HUHR ¢ [ 9§ AHANEDR Seera o
sftoraies fRiererd firet fomm oft wifear Ruld, ardwifies Seert a1 o At & SR WR Td: S Ad §Y HIRATS e HaelT
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i CG Khabar, Online News, 10/09/2026

Source: https://cgkhabar.com/news/gariaband-school-children-forced-to-
cross-river-using-an-iron-ladder-nhrc-issues-notice-20260909

TiaTes: T ht Wil & TgR Adl UR A ol AR Tpett s=d, NHRC = AT Aifed

9 f&dsR 2026 CG Khabar

T foceht | 3%h: BxiiTe & TRATES et & 519 SifEm & STda Tt S i ASTeR Jedi & AW UR AR AaifdeR ST
(NHRC) 7 &1 3@ 9= &. Hifsar Rulel 1 @ H3H dd gu 3l 3 oxiaie & 4 afad o Aifed SIRY & &l g% & HieR
faga Rl daetar &t 8. HysiR arfadh

ol SRt & SIER, TRATeE et & A99R scifeh fd @77 3fR STRTUTH 3 UTHIUT SeTehl o Goi-l §edt Ugls o felg Ot &t IR
X Pl ASTR 8. T4l TR I 38T Yol STeRT ST &, FOes 9= gat § il o Fondt iR fOhaer ot ollg bl Higt o W8 Gt UR &hed 6.

NHRC 7 fewoft e gu et fos afe Hifsar Ruld # < 718 SRt @8t 8, at 98 AFaTfieRT & Seeta ol Udh dga TR AR 6.
ST 3 UL Y 39 SFeE! WR STardeg! ad &eq & Aaer R €. sfimfaedgsf

AT ST 3T & foh ATQR scifeh o gl 3R @1 & off a1 I8 380 300 Hier el Yol el 0T i fUeset ©8 Arell & 3cehl gaim &.
UTHIOT} o1 ST ¢ foh Toh Tt Ugel Haifdd SifAehIRal & ©g HalA o iR S Q1 o ol S1eare foar o, wfc fRafa st oft 59
fragafgde.

g T fAHT0T QX1 7 819 3 SROT TN 3R Whell St eht ASTHT S ST 1% T STAHTA el US ET 8.
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Source: https://www.prabhasakshi.com/national/nhrc-notice-states-over-
chitrakoot-snakebite-death

NHRC 7 /e # Snakebite @ gaes i #id R G Tsat &l A1 Fifeq
g1l =S %6 | Sep 9 2026 12:23PM

IR e & g et sreudiet § T WR gaTrst SiR Sita vafeh faeme 7 e @ gaes &l ST ST R A-aiferR ST = &gl
S IR g1 AT & gt e g g A wee ol e SR R &1 IwdTE & hrRars Ui dold 6l gl

7% R, At RAdeR Afla amafdeR ST (TiegsiRdt) 4 3R R & Risige & T7u & die & 918 Selre =g 8 U & HRUT Udh
gadh Y Hid & A & Goft A7 WHRT 3R Sy 2N waer & wemal i Aifew St foban 81 sifAeiRal 3 Hirear bt ag SRy
&1 TINT 7 T8 HeH Uk AR & TUR TR 51T &, e TRy @i 7 & o Regpe & e sreade # Rifdhaadhia arorarg
3R 3mura Sfia ek gfaerait Sl st & HRUT gaeh i Hid ga |

HTHS I Geh [AdaR Sl shriate! & SIER, fRAehrIdehd! = SIRIY AT foh AU & et & gid a8 difgd ol fSen @z dhg e ma
o1, AAfh 38 7Y W 3uTa Rifchedr gfaem =81 qt 781 37 U Fep a7 (uad?), dfecter At gy St St gy Suee gt
TS TS SR TAT SATUTd URTE =T & foHT TATRIST I e T 7T, STef Ied & I9eh! #id gt T3 | SifdaiiRat & igaR, fRieprad
# g1 T & o6 e sruarer 7 Sfiem vere Rifchcar amft &t srgdereerdr dfdam™ & orws 21 & dgd e sfiaw ofk @ea &
JfAPR T Iocta gl

AETT AATSRR RN i & 78 fAhRId 7 SRIT i 1 o SwR uaer & g fSiet o @8ar ia 7 Sigliel |id & ahied & a1
gereh St Hid 1T9R faifhcdeha AToRarg!, geirst # ot iR el sreudrel # MU Siter 287eh laarsfi & Gt avg 31T & HRUT g8
foreprraerat 3 ST & Ae dI et Sifg ave, fomieR eiaedl ok sifdamiat & fEdrs wrars &, @t e sroare 7 g
ek A o STaRS Iuereerdr GFAfeEd et aur fifsd uRaR &t 3R Farmast 37 1 [cer 37 &1 iRy ka1 AR ST &
freprad 7 &Y Y SMRIYT Y ST R & IeTg & iR shrRare ROl Iium o Rder feam 21

STRINT 7 hgl foh U geaT & SIRIY Hifed & AMaTfieR] & Socie € S8 Udid 81 & | 1T & U Uieh ehiAvl chl SfederdT aret!
dis 7 AFaTdeR TRefor rfafam, 1993 &6t 4RT 12 & dgd ATHe S Ul o g1 SN 3 Ia WAl s 3= sifed are o9
&1 Y UgATT A, TIY hlet hl TeAT3T T 3ficheT Sjem 3R 3TaLah W JAUTT dwhlel Jued M & fAaer i3y &1

HIL A 918 # ditens difear @ aradia # Fuft Iat 3R g fad uder @t ?et T AfeH & IR J FHHRY &
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Legal news: NHRC &g &t ST, 31a Hierel Hif$am & SIRIGT R U9eR IR 11216 g fwel! 818 &ic

TiereT Hif$aT IR FelTchR 3R A Iafte & RIUT & 18 UhR SR A1AG A et 818 I # A 1 JeharT IR faar g1 NHRC
7 feeett gferd &t RUTE o are ST g e <t o | A1t et 3rvTel! Grars 24 fAder &l gt
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75 Reett: Terer Hifgar or TFTe 7T gelTenR iR A Safis S ik SRt Y Sira g AFErfaeR skt (NHRC) gRT s fhg
ST & F1G TR IR ARG = 31 fGeel! 8T I o1 GRATSN W@ & fAG 3 S7371d Al aehicll o &k A T JehaHT
SRR fhar 81 818 e A A H §H9 SIRY i U SIdRA gd eh I7eh! HiTT IR geaR Fifed SIRY fka

Sifeew afed g= = Ame Y GAaTE & SR arfen R Aifed skt faa

USehR <l 3R T aehlet STfad TH. GIRY LT gU| Al chl 3FTelt Grars 24 f&deR &l gh|

faare fUee ara Siere Hifgar w H 7E o s uike & eI 8l

3 Uiee F T1fdig IR @4 Iafis 3R IedTehR & 3RIY o7 7Y &

Toh UIRE H 31 W HfAd dR R fhelt ot “STergdt it f@am” a1 oft iR amRig e wam &
R1fRAG 7 7 STRIIT il FLBT 3R ITehl UTTT &Y JehaT UG aTell IdTd g SHaTerd § gd Jil g1

NHRC 7 ot g% ot oft w19, feeett gfere ot @idt 18 off Sert

9 ATl B ggat NHRC 7 oft S % ot oft | TgTell I5cd BRH o Tisieh a3 T ahi fRIRId W= STRINT = 23 |8 2025 &l A1
1 T fora o) fieerara 7 Aterer HifSar o fohg 71 erTa qrat o1 ek o) 3T 1fig & A1y 39 ot Ulcd ‘G IR’ ot A o enfae
ofT, STgf 98 39 THY M o @ 1 NHRC 7 fieet gfera sfisr ot el &t sftuamRes sifa o & fAder i) 39es a1g et gfem
6 3faRgER 2025 hl ST I gt RUIE Hidt| gfers = ohgt foh AT # ST hRATS 1 i MUR &l A

SIg &5 g1 & 91g 2AG 7 HaTeld ol S fahar

Sira & i St o6 hfaa difgar 3 st ugam ar gar g @ geR o AT 11 gfe & Hgarfde, ST At Y et sig  oft

1S B el fawrg | arg & NHRC 7 Ate fohar 3 fieprardasat 3 +ff gfo Rl w i smufx gt =18l awwrg | g1 uRfafaat & smair 3
ST &g &) &f 3R el fob At & o1t fohddt gaet &l Siexd 81 &1 31d NHRC &l shrRiaré! W g1 & 91g Mg = Iiere Hifgar )

TR 7T AT 7RI & AT A AHe § SiaTeld & gAY Tga #ift &1
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IR T3 & e # |iY & et & d1G Fal sairst iR MUTdehTei= ALTq 7 e & g gadh i #ld W TAT=eRE! (NHRC) 7 a1
QoM forar &1

7% focett: T AFaTfIeR ST (THTgSRE) A 3R Uael & Rege & §iY & Hie & I1G SISl 18] gl U+ & ShRUT Uk Jach i Hid
& e § gt T5T TRART 3R hg eNfAd T2 o ULl ol Aifed SR fhar &1

gfaemait bt shHt & HRUT gaeh i gs Hid
SHfARIRET A HITTIR et g STHHRT Id §T I foh SRINT A T8 HaH Teh AR & YR TR I5MT 8, Forad sRig e 2 & fah
fesIghe & foiet sreddTer # fRifchcaehta FTaRaTg! 3fiR SMTaTd Siia &feh Glaemaii bl shHt & HRUT gaeh i Hid ga |

frepTadehatl 7 e SR

AT I Uk fAdar Y Hriare & AR, fRIdrraemhdl & IRIY AT fdh TiY & slewt & gid a1g Hifed ot e w@rea &g« w
o1, Afh 3T THT WR 3mura fRAfesea gl 7€t € 781 38 ¢ S 379 (quad), dfeerer ar SRy Sieft st gfaemy Sueey A8t
TS TS 3R T 39T URegH g & 59T TR I & 3T mam, Sigi Td # S9eh! Jid g M|

AT AT ORT ATHAT
SfAepRRa & gER, fAwraa & wer 71 & o6 e sruarer & Sfiaw veres Rfhc armft Y sructeerdr d@fdem™ & srgws 21 & dgd
fiet Sfiae 3R @ed & SfUEHR h1 IoieA &1 AT AHANEHRR AN i §f T3 fARRId # SIRIY @ 7147 foh STR Uael & RAadge
St & @ag1 Mg # STgicl ¥iY o e o 911G gadh ol Hid TR Rfhaachia amazarg), sarst # 33t 3R fSiar srudre # smard Sfia=
R&Teh Giaeman & Qi aRg 37HTd o HRUT gs

fYeprarcTendt = féham argter
feYehracendt =t ST & HHel i Fsaer STia e, GR STael ok sifaerRaT & e wrars &, Wt S sraaret | ¢
©eh A1 h SRS Iucteerar GRAfead sewt g fifea uRar ot 3faa gamas 3= @ fAcer 37 & ergRiy

& 5 & 3icR STET R Ré

AFATShR SN 7 fAehrad & 91T 7T 3IRIYT &l ST o & TTg & Hidr shrars Ruié dium o fAger fear §1 smai 3 ot fob was
3BT & RIT NEq & AFAIEBRT & oo T 52 Uedld &1d & | SIRINT & T fORieh g i sregerar arelt dis 3 Ararfder
TReror Mfafad, 1993 &t 4RT 12 & dgd At ol T3 foram 31

e & R 7 &t SRt

STRINT 3 57 WIS vt I=a SIHEH aret QY &5 Y UgaT e, Wi e Sl T3 T 3TihsT Je 3R Tasde @eg
GiAUTE dchret Iueress e & fAaer fAT &1 St = a1g # ‘didtens difsat @ ard<iia & @it Tsat 31k dhg enfia wqsn ol 9=t 1g
T & IR F SHHRY
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AHATAhR TRer0r & forg Bt @t & 2FAM:NHRC 7 fenfal st sarg aarfer wremor & aids, 200 7 faar ufderor
21 T | WRS15 € Uget

TSR] & TReT07 3R fAenfit st Ieh Sifdenri & ufd SIiseh et & 38T & guaR i favafdenera # ves fagdia i mum
TSI foha T | hrishH TETT AaTfaehR ST (NHRC) o 31fefes TgaiiT & gaiT| $9H SINT chl 3R & SiSiT arga A faenfefat st
HAHATERR TRET0T § &I Agaquf STehRY & |

fammeaer . fades AR 7 sar & fAeafdener & Herufa uh. dftar et & FAdem # SrichA & St &1 u&dra NHRC &l #sT
TIT AT| UATE Wihd 814 o 916 AN o FgalT § ¢ Smaifoid &bl 7181 ShRishA ot edie IR |3l # difet T

3GIeA T & d1E dehrteh! T Ao fohy Q1 g1 AL AHaTOhR ST & 764, SR 3R 38 T bt STINT deh ugd &
IR § STepr &t 18| fAenffat ot sramar mar foh aanfieRi & TRerur & fag s & fesrad ar wefHr us fohy avg AN ST Ok B

g9 d1q AT AR TANT ehl BRIV 3R agi fRIehrad goi s <l ufehan WR =i g | iy &=t # srggfa sifd & g &t
& HHETTIRRT & TRET0T 3R ST Hoigdt Sl § Hefdd Il 3R Uraerl hl STeHRY &t 75 |

foreft ot & gY@ Jewied ) fRARY I o IR IY AT & I & o= i ufekar off aHeE )
200 fenfefay = forar fgwan

HIehA # 7RG o faf9a & Slferell SR 317 TR & SferaT faeetl, AGST, MSRTETg, HgRAYR 3R GO §Ad s RIH 9 3117
g 200 faenfrat 3 fewa form

Sferepian ofik fasiwst 3 fenfefal @ AmaTfaert & deeror & aftha yffre A= &1 smgm o
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